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Record of Proceedings

Case was called out for virtual hearing.

2. During the course of hearing, learned counsel for the Petitioner submitted that
CTUIL has not filed its submissions/recommendation so far.

2. Due to paucity of time, the matter could not be taken up for hearing and
accordingly, was adjourned.

3. The Commission directed the CTUIL and Respondents to file their
recommendation and submissions respectively within two weeks with copy to the
Petitioner who may file its response within two weeks to the reply filed by the
Respondents.

4, The Petition shall be listed for hearing on 23.3.2023.

By order of the Commission

Sd/-
(T.D. Pant)
Joint Chief (Law)
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